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THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT IN THE MINISTRY OF
INDUSTRY (SHRI M. ARUNACHALAM);
Madam, 1 beg to lay on the Table—

1. (1) A copy each (in English and
Hindi) of the following papers, under sub-
section (1) of section 619A of the
Companies Act, 1956:—

(i) Sixteenth Annual Report and
Accounts of the Delhi State Industrial
Development Corporation Limited, New
Delhi, for the year 1986-87, together
with the Auditors' Report on the
Accounts and the comments of the
Comptroller and Auditor General of
India thereon.

(i)  Statement by
accepting the above Report.

Government

(2) Statement (in English and Hindi)
giving reasons for the delay in laying the
papers mentioned at (1) above.

[Placed in Library. See No. LT. 6445/88
fo, (1) and (2)]

II. A copy (in, Engflish and Hindi) of the
Ministry of Industry (Department of
Industrial Development) Notification G.SR.
No. 362(E), dated the 21st March, 1988,
publishing the Petroleum (Amendment)
Rules, 1988, unde, sub-section (4) of section
29 of the Petroleum Act, 1934.

[Placed in Library. See  No. LT-
6401/88]

III. A copy (in English and Hindi) of rhe
Ministry of Industry (Department of
Company Affairs) Notification G.S.R. No.
452, dated the 4th June, 1988, publishing the
Cost Accounting Records (Formulations)
Rules, 1988 under sub-section (3) of section
642 of the Companies Act, 1956. [Pflaced in
Library. See No. LT-6444/88]
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PUNJAB APPROPRIATION  (No. 2)
BILL, 1988

THE DEPUTY CHAIRMAN: Today, we
will not be able to take up further
consideration of the Delhi Rent Con-tral
(-AAmendment) BiU, 1988. (Inter, ruptions)
The Minister of Urban Development,
Shrimati Mohsina Kidwai, has gone to
Bihar. That is why it cannot be taken up.
She has piloted the Bill and she will not be
in the House to reply to the debate. If you
have any amendments, they can be moved at
the time of further consideration of the Bill.
Now, we take up the Punjab Appropriation
(No. 2) Bill, 1988.

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI B.
K. GADHVI): Madam, I beg to move:

"That the Bill to authorise payment and
appopriation of certain sum® from and out
of the Consolidated Fund of the State of
Punjab for the services of the financial year
1988-89, as passed by the Lok Sabha, be
taken into consideration."

Madam, as hon. Members are aware, the
Budget of the State of Punjab for  1988-89,
was presented to Parliament on the 21st
March, 1988, and a Vote-on-Account to meet
the requirements of the State Government for
the first six months ending September, 1988,
was obtained and the Appropriation (Vote-
on-Account) Act, 1988, was passed in March,
1988.

The Lok Sabha has granted the balance of
the Demands for Grants and has passed the
connected Appropriation Bill, which ig now
(before the House. To meet the total
estimated expenditure during the current
year, the Bill provides for the payment and
appropriation from and out of the
Consolidated Fund of Punjab a total sum of
Rs. 4656.44 crores, comprising Rs. 3069.18
crores voted by ths Lok Sabha and Rs.
158.26 crores charged
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on the Consolidated Fund of the state, and is
inclusive of the sum earlier authorised for
withdrawal under the Punjab Appropriation
(Vote-on-Account) Act, 1988.

Madam, in March, 1988, while discussing
the Appropriation (Vote-on-Account) Bill, this
House had a general discussion on the Punjab
Budget for 1988-89. I do not, therefore, wish
to take the time of the House by again
dwelling on the various provisions in the
Budget. I shall, however, endeavour to deal
with the points that may be raised by hon.
Members in my reply to the diseussion.

The question was proposed.

SHRI M. S. GURUPADASWAMY
(Karnataka). Madam Deputy chairman, this is
not the first time that we are discussing Punjab
in some form or the other in the House.

Punjab has become a running and
continuous malady facing the country and there
is no sign of hope of an early solution to the
problem of Punjab. I expected the Minister to
say something on this issue—whether the
Government of India has any plan, if at all
there is a plan, or any policy, if at all there is a
policy, to settle the issue of Punjab. Perhaps
the Government is very much caught in its own
web. It is involved in its own creation of a
problem, it has no mind of its own. Therefore
the Minister could not give an indication re-
garding the ending of Punjab problem.

Madam, I have no objection regarding the
Appropriation Bill being passed. Let me admit
I do not know whether the appropriations
asked for through this Bill can be justified and
if they are justified, to what extent because j do
not really h've the full information regarding
the various Departments which have made
these Demands. The important point is how the
Government as looking at this
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problem. Many Members oi the House have
expresses in the past that the Punjab
problem cannot be and should not be
viewed as a law and order problem. But
unfortunately the action of the Government
confirms that it is being looker at as a mere
law and order question. Let me tell the
Minis. ter and his Government that so long
as you over-simplify the issue and regard
this problem as a mere law and order
question, you will see what you are seeing
jn Punjab. T remind the Minister of the
position the Government took at the time of
dismissal

of Barnala Ministry, it said; The Barnala
Ministry has failed to contain terrorism and
violence in Punjab and Barnala Ministry
has no will to con-

1 tain violence and remove terrorists,
therefore the Government of India has to
step jn. President's rule was introduced.
What is the situation after the dismissal of
the Barnala Ministry? The situation has
deterU orated. The claim made by Ribeiro
once was that only 200-odd extremists or
terrorists were involved, it was a matter of
time a few days—to eliminate them. That
was the assurance given by Ribeiro soon
after the dismissal of the Barnala
Government. If the number of extremists or
terrorists was small, did it require so much
time to eliminate them? Then a story was
circulated that there was a foreign hand. It
was quoted earlier too, but after the
dismissal of the Barnala Ministry this story
was given life and the Government also
gave us the various points in Pakistan, areas
in Pakistan, whare the terrorists were
trained and equipped, i want to ask this
question: Government has information,
according to them, where these people are
trained in Pakistan, where they get
equipment. What action was taken or is
being taken to prevent that, if that story is
to be believed?

I The Vice-Chairman (Shi Jagesh Desai)
in the Chair]

I expected that as a sovereign, in-
dependent country, to safeguard its security
and integrity, India would
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[Shri M. S. Gurupadaswamy], take up this
matter at the highest level with Pakistan. I
want to know from the Minister why it was
not done.

ThirdV how is it that in spite of the various
measures we have passed, in spite of the
enormous power given to the Government, the
terrorists are coming from across the border—
if we had to believe it—and how is it that
sophistiasted weapons are being smuggled in
in large quantities, which are being used.
China also is mentioned in this connection. We
have friendly relations with China. How is it
that the Government of India has not tak'n up
this issue with the Government of China as to
how these people are getting Chinese weapons
here? This itself, in a way, confirms my point
that it is not a simple law and order problem.
This has got greater, bigger, dimensions. It is
amazing that till now the Government has not
solve,} the main problem, that is, the political
problem. That is why we are witnessing
tragedies daily; Innocent people are being
killed, Children are being killed, ,omen are
being killed. You are responsible for it. Your
policy or the lack of policy— call it whatever
you like—is responsible for the existing
Punjab problem. You have created the Punjab
problem, and you cannot solve it. It has
become a Frankenstein monster.

We have been saying, Sir, that the innocent
people who are in custody in Jodhpur, should
be released. A few of them have been released.
But there are many innocents who are jailed
there, who are still in* custody. Why are they
keeping them?

What about the victims of the November, 84
riots in Delhi? For the sake of publicity, some
sort of action is being taken against some
culprits, I am told. But the Government has not
taken action against the real culprits. They are
the politicians, Delhi politicians who are
involved. Why has So far no action been taken
against these politicians? i would like to know
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the politicians involved. Why is the
Government trying to find scapegoats for
the Delhi riots?

When the accord was signed with Longowal,
when the Government of India signed the
accord with him, we all supported the accord,
the entire House supported the accord. The
Prime Minister took the position that he had
been able to fulfil most of the items in the
accord. But the most important items like the
question of the Jodhpur jail detainees, the
ques-| tion of land. the question bf Wver
water, the question of Chandigarh, the
question of demarcation of boundary between
Punjab and Haryana were not settled. No
action has been taken so far. Commissions
were set up with the Superme Court Judges to
go into the questions, j would like to ask the
Minister why they stopped it after the Haryana
elections were held.

I think the Government wants to use the
Punjab Accord for political purposes. This
is my charge. They are not interested in
solving thf. problem of punjab.

Now at least—I should not say so, but i
have to say so—when Zia is no more there
in Pakistan as the Head of the Government,
Head of the State, would the Government of
India take up this matter with Pakistan, the
matter® of training and equipping terrorists
in Pakistan? Will he take it upe will the
Government take it up with the new
Government in Pakistan? That will perhaps
be the beginning of a reapproachment
between India and Pakistan which may
usher in better, friendly relations in future.

Sir, I woulcflike tne'Minister to tell us how
many people have died, have been killed by
the terrorists and by the police and the para-
military forces p there after the dismissal of
the Bar- I nala Government, compared to
thel killings which took place before.

I would also like to know whether the
Government is creating a climate or holding
elections there. What is its plan?  There
seems to be no plan at
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all, j cannot go along with him and support
this measure, unless he gives the Hous, an
assurance that in the next two or three or
four months elections will be held in
punjab. Let me tel him that the Governor's
rule or President's rule is no. substitute to
popular rule  if there had been a popular
Government, the issue of  Punjab would not
have been left like this> would not have
become more compli-  j cated and It would
have been possible tor us to reach an
understanding on various issues. I demand
that the Government should give its mind to
us when they are going to hold elections there.
Otherwise you will ~ not escape the charge
thatyou are using the Punjab card for political
purposes, for your own partisan needs and
you are not interested to solve the problem
of Punjab. On the other hand you would like
to keep it and keep it for long and the result
would be more killings, more atrocities,
more terrorism and violence. Only the
innocent people will die more and more. Ter-
rorists always escape. You give us figures
sometimes that a number of terrorists have
been captured, but say there are more. It is
like an old story which we have learnt when
a Rak-shasa's head was cut, more Rakshasas
are born because of the spilled out blood.
Like that today in Punjab it is say terrorists
ars killed, terrorists are captured, terrorists are
in custody, but more terrorists are there in
existence. How.do you explain this pheno-
menon? I think these encounters
which you have been having with
terrorists do not tell the true story. I am
afraid these are false encounters.

SHRr B. K. GADHVI-. I totally refute
that. "False encounters" you said.

SHRI M. S. GURUPADASWAMY:
Yes.

SHRj B. K. GADHVI j totally refute
that.

SHRI M. S. GURUPADASWAMY:
Whenever this kind of attack has been
1005 RS—9.
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made, against the Government,  the
Government has not denied it.

SHRI PARVATHANENI UPENDRA
(Andhra Pradeshji; This is the only charge
you have not denied.

SHRI M. S. GURUPADASWAMY:
Therefore, i would like the Home Minister to
tell us briefly what are the plans and policies
he "as got in Punjab. What is the political
settlement he has got in view? Otherwise, thls
will be a continuing political sore on the map
of India

SHRI PAWAN KUMAR BANSAL
(Punjab): On umpteen occasions we have
discussed the Punjab situation in this House.
We, from both sides, have missed no
opportunity to trade counter charges. I wanted
to seize the present opportunity only to say a
few word about the economy of the State. It
has suffered heavily because of the unsettled
political conditions there, i am sorry to say
that whenever we have discussed the Punjab
situation or the budget or any other Appropria-
tion Bill or supplementary demands , our
friends from the other side have not taken care
to demand greater assistance "for Punjab from
the Central Government or to plead for and
support the State in its endeavour to improve
the economy.

SARDAR JAGJIT SINGH AURORA
(Punjab):. Why do you include all?

SHRI PAWAN KUMAR BANSAL: I
must admit that Gen. Aurora is an exception
to that.

Sir, again the old charges have been
levelled by the senior hon. Member initiating
this debate from the Opposition. I would very
briefly like to refer to those before j as a
Punjabi, take up the case of Punjab on the
economic front. Sir, It has been alleged that
when the'Barnala'Government was dismissed,
there was a clear-cut undertaking given by Mr
Ribeiro thai-terrorism would be vv'iped out
from the State. It was not so. At ao stage, did
the Governor orthe Dhector-
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General of Police say that we will be
able to eliminate terrorism in a short
span of time. The reasons which had
impelled the Centre to dismiss the
Barnala Government as we ali know,
were quite frightening and startling.
The Barnala Government had been
paralysed by intense infighting. There
was a parallel "Government being run
not from the Civil Secrefari;
Chandigarh but from a non-descript
room in the Par'ikrama of the Golden
Tempi Ministry had lost the will

to govern. There was no semblance
of a Government. The Ministers.
some of them, I must say, had come
to be associated with the terrorists.
They had openly coiluded with and
supported them. The people had
growingly lost confidence in the Gov
ernment. The situation had comple
tely gone out of the hands of the Bar
nala  Government. It was in this
situation that the Centra had to take
on unplea ision of dismissing

the Barnala Government.

We must remembe.' on this occasion that
it was the Prime Minister, Shri Rajiv
Gandhi who had taken the initiative to sign
the Rajiv. Gandhi-Lon-gowa] Accord. It
was the Prime Minister, Shri Rajiv Gandhi
who had openly declared that what
mattered was not which party lost the
elections, what mattered was that the flame
of democracy, the flame of independence
remained alive in the country. It was in this
perspective that the Barnala Governent
came into power after a fair and totally
violence-free elections. As I have just
reiterated, it was the dismal failure on the
part of Barnala Government which again
set in a fresh spell of President's rule and if
we appraise the developments of the past
15-16 months dispassionately and honestly,
we would come to only one conclusion that
the situation in Punjab has definitely
changed qualitatively. There may have
been a large number of killings as such but
the fact remains that it is now only that the
terrorists stand isolated from the people.
There have been many
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occasions when the people in villages have
risen as one man to fight terror-isl;; and
have often succeeded in doing that.

I do wish and do expect from-the leaders of
the Opposition that the situation that
prevails in Punjab would not be used as a
ploy to create a feeling of distrust against
the Cen-

In our system, we do give due
importance to' the State Governments and
sitting on this side, we are equal-
ly eager to see that Punjab again re- to
normalcy; that we. do have an elected
representative Government in Punjab. But
to say that it serves the interest of the
Central Government to continue the
President's rule is a travesty of facts, Sir. If
the present situation affects anybody
adversely, it is the Congress, it is the
Central .Government and with all the
earnest-
say that the present situation, if at all.it
serves the purpose of anybody, it is the
Opposition alqne be-they have a handle to
accuse the Government of keeping the Pun-
b situation alive, whereas as would ' always
be the case, it would be in the interest of the
Central Government' to see that the
situation in the State is diffused and that
Punjab, like any other State, has its own
elected Government to run its own affairs.

Sir, the sure victim of the disturb-
ed political conditions of violence and
terrorism  anywhere is  the  eco
nomy. The State of punjab
has been in the grip of tur
bulent'  political conditions
for I over five years and has witnessed an
up-and-ndown graph of violence and
terrorism for about ten years now. The
immense grief and misery that terrorism
has inflicted on the Punjabis 1is too
deep to be forgotten soon. Yet it goes to the
credit of Punjab's that the economy of the
State hag not plummeted though it has had
to face man' serious challenges. Punjab has
only 1.5 per cent of the country's geogra-
phical area and yet it produces 23 per cent
of the country's wheat, 17 per cent of cotton
and 9 per cent of rice.

What this means for the country is
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immensely clear from the fact that Punjab
contributes 60 per cent of wheat and rice to the
national food kitty. Despite a severe drought
last year, the hard working Punjabis saw to it

that there was no decline in the food
production.
Sir, a Punjabi is not given to grum

bling, ard working. He faces
lhe vicissitudes of life with a smile on

his face, and without any twinge on
ow. But his vibrance and his
rsm have sometimes worked to
his  detriment also. A  feeling is
haps entertained by our planners and
by the top bureaucrats that Punjab is
an affluent State, a developed State
and therefore, need not be bothered
for som, time. ft seems to be listed
quite low in their priorities. And I
hope that we will all take today's op

portunity to really dwell on that in

stead oi harping upon the allegations
which have been levelled about the
events in the past. Sir, Punjab's pre
eminence in the field of agricultural
production  should not indues any
complacence about the need to pro
mote and  strengthen Punjab's  econo
my. With the shrinkage of land hold
ings, agricultural  production is  not
enough to meet the nEeds of every
member even of a medium size fami
ly. Other openings must be made
ava“kble to the youth to engage them
selves in  constructive activities and
to insulate them from the incendiary
propaganda often resorted to by the

foreign-backed terrorists.

We do gratefully acknowledge the Prime
Minister's help to Punjab on various occasions
and his commitment fo help Punjab in every
possible manner. He took personal interest to
see that the Integral Coach Factory at
Kapurthala was set up and commissioned in a
record time. And he has also extended help in
expediting the various power projects in the
State. The bonus granted on wheat last year
and the year before provided the much-needed
relief to the hard-hit fanners of the State. And
the latest plan to encourage food-process-
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ing industry in the State would definitely help
promote horticultu.e and create more
employment opportunities. Sir, at a time when
the the ex-tea expenditure on policing the
State to meet the terrorist violence and fight
an undeclared war against the country has cast
a heavy burden on the State's resources, the
Central assistance of Rs. 400 crores projected
in the Supplementary Demands is a welcome
gesture. However, to ensure that Punjab
maintains its tempo of development and
continues to serve as the eternal guardian of
our border, a comprehensive long-term view
of the needs of Punjab has got to be taken.
There is a vast potential for industrial
development and suitable job opportunities
can be created for a large number of educate”
unemployed youth who cannot be . otherwise
absorbed in the agricultural sector. At present,
industries in Punjab are mostly confined to the
small-scale sector and there is every reason to
be proud of their performance. But to incease
the industrial base, it is absolutely essential to
attract large investments in the State and I am
sorry that the environment for doing that does
not exist at the moment. If we have to promote
industry in the State, ,e have got to think of
bringing about a change in the criteria of
categorisation of various districts for' purposes
of determining their backwardness and
entitlement to subsequent subsidies. Out of a
total of 118 blocks in the State, as many as 66
are actually no-industry bocks. But un-
fortunately not even one district has been
declared as "A-category no-industry district'.
So, to revive industry it is important that at
least for a period of five years the whole State
is declared as industrially backward and given
incentives available to 'A-category' districts
like the adjoining State; of Himachal Pradesh
and Jammu and Kashmir.

Allocation of  Central sector projects to the
State has also gone down from 2.2 per cent in
the year 1978 79 1 to 1.05 per cent in 1985-
86. To gene-
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momentum of growth it is imperative that this
trend is arrested and new industries which can
generate an illary industrial activity are set up
in the Punjab, on a priority basis. There are
quite a few project; which the State of Punjab
has been pressing far over the last few years
but I would emention only two for the time
being, and 1 urge upon the Central Gfovern-
meat to expedite clearance of, the State's
proposals for setting up the Petro-Chemical
Complex and the Electronic Switching
Systems Project.

Another factor which has worked to the
detriment of industry in Punjab is the lack of
raw materials. Against the annual requirement
of about 60,000 wagons of steam COJJ, tue
ceiling fixed for the State is 36,000 wagons an
1 surprisingly all that the State actuary gets is
15,300 wagons. So, while the ceiling should be
appropriately raised, what iy of immediate
importance isi to ensure that the quant ty that
has been fixed for the State does reach the
State actually and that hundred per cent
movement from Rant-ganj fields is ensured.
Similarly, the foundry industry should also not
flounder and should be supplied sufficient
quantities of hard coke, pig iron and steel.

On powe: front Punjab has maintained a
steady pr.;gress and the:eTias been a constant
increase of power generation. But we are
conscious of our future needs and for that I
take this opportunity to impress upon the Cen-
tral Government the need to expedite the
investment clearance of two long pending
projects of Ropar Thermal Plant St fee III, and
Guru Nanak Dev Thermal Power Plant Stage
111, and also the need to extend the gas linkage
to Punjab. A gas-based thermal plant has
already b:en cleared for the State of Haryana.
There should not be much difficulty in
extending the pipeline further to Punjab parti-
cularly because we have almost exhausted
our hydro electric  potential
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and being very far away from the coalfields,
it has been found to be very difficult and
expensive to get coal from there and
sometimes it has also 'ocen found to be of
inferior quality.

The State has also a stioig case for an
atomic power plant. The argument that has
been put against the State-claim, in spite of
the fact that a site has bee.i found suitable
there, is its proximity to the internatio'ial
border. In modern times, when even far-oil
places cannot be considered to be safe from
the reach of all sophisticated missiles and
other weapons of mass destruction, 1 do not
think this argument holds good. On the other
hand, I would feel that the existence of an
atomic power plant on the border-would, in
fact, deter our adversary from trying to play
any mischief with it and if the State's plea for
an atomic power plant is acceded to, the State
of Punjab would be put in a position in which
it can in turn help the country in a much better
way. Sir, while we are determined to produce
more power, we are equally conscious of the
need to conserve energy and many schemes
have been prepared for strengthening and
improving the distribution system. A proposal
from the Electricity Board is pending with the
Finance Corporation for loan for this purpose
and I would take ' this opportunity to say
further that such applications, such pleas, of
Punjab should be accepted without loss of
time.

The State had proposed a plan for
Rs. 850 crores for the year 1988-8),
but it was fixed.............

THE  VICE-CHAIRMAN  (SHRI
JAGESH: DESAI): I hope this will be your
last point.

SHRI PAWAN KUMAR BANSAL: . .at
Rs. 700 crores, resulting in a major cut in
various vital sectors. Many projects on hand
are suffering for want of funds and the
reduction in the outlay has made it difficult
to provide for these projects.
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Going by your direction, Sir, for cutting
short my speech, I would only finally say
that* in the absence of our own Assembly,
in the absence o popular Ministry, which
could devise means to improve the State's
economy, it becomes an added Bounden
duty of the Centre to identify the immediate
needs of Punjab and h'.'lp Punjab in tiding
over the p. difficult period.

I am confident, Sir, that Punjab as ever
would continue to be uppe in the mind of
the Prime Ivlinisfstand no effort would be
spared to improve the economy of Punjab
and to help the Punjabis in overcoming tha
present difficult period in its history. Thank
you. Sir

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI); Now, Mr, Sukomal Sen.

SHRI SUKOMAL SEN (West Ben-. Mr.
Vice-Chairman, Sir, I do not have much to
say on the Appropriation Bill as such. But I
very much oppose the continuance o- the
President's Rule and it is because of the
President's Rule that this Appropriation Bill
has been introduced in Parliament. I also
oppose the manner in which the Government
is handling the Punjab situation. Sir, in
Punjab the President's Rule has been extend-
ed. And for that the Constitution has been
amended. The Government has also given
effect to the Draconian amendment of the
Constitution on the plea of coming to grips
with the Punjab situation. But everybody
knows " that the draconian amendment is not
oinly directed at Punjab but it is directed at
the country itself to deal with the rising
democratic movement. So, Punjab has
become a handle with . th. Government, a
political handle with the Government, to
really deal with the political situation, in the
country. That is why [ say that the
Government's policy towards_ Punjab is not
a policy of settling the issue but in
prolonging it.

au, wnen me oarnaia minis',

dismantled in March, 1987, what was the Plea?
The  plea was that the Barnala Ministry
could not hand! situation, that the situation is
worsening the killing was on the rise. But when
the Barnala Ministry was dismantled at that
time the maxin killings reached the figure of 79.
But I am not counting heads like When the
Proclamation wa; placed before Parliament. It
was stared that 79 people = were killed.  But
what happened during,the President's rule? Sir, I
am quoting from Government's own paper. In
reply to Starrad Question No. 95 and 81,
comparing these o statements, that during the
total 14 monthy of  President'.; rale 12-5-87
to 26-7-88 a  total of  20]5 people  have
been" killed in Punjab. And, Sir, during the first
six months the number of people killed was 634,
and in the next six months the number of people
killed was 1381. Sir, it is according to
Government's reply. So the Government's Own
figures indicate that during the President'.; rule
the killing, spree is on the increase, and the
number of people being killed is more and more.
And this is happening despite the success of the
Black Thunder. 1 do agree that the Black
Thunder was conducted  successfully by the
Government. But at the same time, I would like
to ask the Government now the terrorists
during the President's rule could gather arm
much arms, inside Golden Temple and so many
terrorists could take shell/ inside the Golden
Temple during I President's rule. The Barnala
Ministry failed to check law and order and to
restrain the terrorists. But during the President's
rule so many ticated arms were stockpiled
inside the Golden Temple and so'many terrorists
took shelter there. ~What was the Government
intelligence doing? What did the Security do
who were keeping a vigil on the Golden Tempi I
it not a failure of President's rule itself? The
Black Thunder took place subsequently.  The
Golden Temn'e h£d been fully captured by the
terrorists. Sir, is it not a fact that almost
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all the Gurudwaras are in the hands of the
terrorists and there is no death of recruitment also
in the gangs of the terrorists? Unemployed ¢ hoys
! who go to the Gurudwaras get baptis-> ed and
then enrolled as terrorists. Pakistan is taking
them, trains them, and sends them to India. This
is go -ing  without interruption. Who is
responsible for that? The Barnala Government or
the President's rule? The President's rule has to be
condemned for all that is happening during the
last 14 months in Punjab.

Sir, what I want to say is that so many
Acts have been passed and amendments
have been made to make these Acts more
stringent. The Government may take pride in
the fact that so many terrorists have been
eliminated. Many terrorists might have been
killed. But many terrorists are also getting
born everyday. Can the Government deny
this fact? They said that the Barnala Govern-
ment had lost links with the masses. Put
under the President's rule the Government
has been totally strang-ed from the masses.
Whatever slender link was there between the
Barnala Government and the masses, that
slender links has been snapped. There is no
link now. That is why the Prime Minister
had to say in his interview with the
Hindustan Times that there is nobody in
Punjab to talk with. Why ha, such a situation
been cveated? There was a situation in
wiv'ch there could be talks with somebody.
You yourself have demolished that situation.
Now you have created a Situation in which
there is nobody to talk with. That is, what
we are witnessing in Punjab today.

What is the latest development? Our
reports go to show that a new migration has
started from Amritsar, Batala and Gurdaspur
areas. It is not only the minority community
that is! migrating. Even the Sikh iamilief are
now migrating to safer

areas. That is the outcome of President's rule
in  Punjab. Whose is respoiisiole for that?
The responsibility lies on the Central
Government. No', only that. We find that in
certain areas the Government is not at all in
control Of the situation. "The ten-care in full
control in some of the pkces. Sir, I would like
to say that on the one side the Government
is failing to curb terrorism in Punjab. On the
other side, they are not taking practical  steps
to remove the ' irritants.  There are
certain irritants which are prohibiting the Sikh
masses. The Sikh masses have no sympathy

for the terrorists. At the same time, they
are against the policies of the Central
Government's policy. If the Central

Government can release the High Priests  of
the Golden Temple” v/ho announced Khalistan
from the Golden Temple, then why the inno-
cent Jodhpur detenues can't be  released?
What i, the reason that the innocent Jodhpur
detenues are still in jail?  About 3000
innocent men and women were killed in the
1984 riots. The Government appointed an
Inquiry Commission. That Inquiry Commis-
sion gave its report. The Government
appointed an Official Committee to
recommend definite action. That report has
also come out and they have also
recommended action. Why is th, ;
Government sitting idle and wny is the
Government not taking action against those
who are guilty? Is it not affecting the
morale of the Sikh masses? Is it not
giving a moral boost to the terrorists?  Sir,
the Government should look into it? Why i
are they interested in saving the guilty and the
criminals  who committed murders, who
committed genocide in 1984?  Why is the
Government not removing these
irritants? I would like to ask these questions
from the Government. But I am sure that the
Government would not be able  to * give a
proper reply. Sir, it is a total bungling.

Sir, in 1985, Rajiv-Longowal accord wa<:
signed. Everybody supported it. Rajiv-
Longowal accord was  time-
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bound. It is written in the accord itself.
How many provisions o that 1 p.M ACCORD
have been implemented till now? It is
shelved. Nobody nentlons thai Accora ]| ha;
becoms an object of history. Sir, definitely we,
the Communists are very clear about
terrorists.  We are fighting them on the
streets.  In every village, v/e are fighting with
them. You know. how many .members of
our Pi have been killed, how many Communists
have been killed? The Government  has the
figure. Communists speak not for the sakeof
speaking. they fight also. They are fighting the
terrorists and they are  laying down their lives,
they are embracing martyrdom to safeguard
the  country's iinity and integrity. We cann
render to the terrorists. But the Government are
sending Jain Muni, thai Muni and this Muni to
the Golden Temple fo  talk  to the - terrorists.
Sometimes Jasbir Singh Rhode is being

pampered. Sometimes som. other Baba is
pampered. This way, so many Babas have
been pampered by the Government. Mr

Rajiv Gandhi pays that there is nobody to talk
with. Don't we know that the Government is
trying .to find out some link with file terrorists
S0 that they can have an accord with the
terrorists like s° many  other Accords?. Who
does not know it? It is a total bungling  of the
Government's ~ policy. That is why, Sir,
even the Punjab Congress Party is critical of the
Government's ,,  Punjab policy. Is it not a fact
that not only we, the Opposition, but even the
Punjab Congress Party is critical of
Government's Punjab policy?

SHRI B. K. GADHVI: No, no.

SHRI SUKOMAL SEN: Yes, it is on record.
SHRI B. K. GADHVI: It was denied

SHRI SUKOMAL  SEN: After you
threatened them, denied it.

SHRI PARVATHANENI
They were made to deny.

UPENDRA:
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SHRI SUKOMAL SEN. Sir, even the
Congress  people, responsible Congress
people" are also critical oi this Punjab policy.

Sir, I fee}, in this way the Punjab situation
cannot be tackled, we denounce Pakistan.
We will definitely blame Pakistan because
they arc framing the terrorists and they  are
supplying arms. At the same time, we also
denounce the Government of India because they
are also bungling. They also want to keep the
situation alive for their political purposes, for
their narrow  nefarious political designs. And
that is why they ~ have passed the Fifty-Ninth
Amendment, a draconian ~ Amendment, The
Damocles' Sword is hanging on the people of
the country. At an, time, this can be given
effect to. When the mass movement shall
grow to a formidable dimension, when ft will
threaten the present regime, this Punjab card
will be played, the  Fifty-Ninth Amendment
willbe putinto effect. Weknow. Thatis
why. Sir, I again warn the Government from
our Party not to play this Punjab card. It
will endangar the security and the integrity of
the country.  Don't play witn fire. Try for' a
political settlement. You will say that there is
"nobody to talk with.  Opposition parties
are there. ~ We are there.  You ‘aik with us.
You take our advice. You consult with us.
Let wusputall  our heads together. Let us
see what can be done. But you have
stopped talking with the  Opposition as  if
Punjab is a problem of the ruling party only.
Yes, Punjab problem is a problem of the
ruling party as long as Punjab issue  can be

utilised  in their favour. But Punjab problem
isnot a problem ofthe ruling  party alone.
That is the problem of  the whole country.

So, take a Political initiative. 1 again urge
the Government: Take a political initiative.
Try to Settle it  politically. Don't keen that
five burning. Ultimatelv it will burn your
own houses. It will burn ' your own
house. You youself will
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[Shri Sukomal Sen] be burnt by this fire.
But you do not understand  th,
implications o this fire,

So, Sir, while concluding, I would urge the
Government that let it be the last
Appropriation Bill in this iHtouse. Let there
be a political initiative. Let a popular
Government come in Punjab. Let the problem
be settled politically and handled politically.
Let the Opposition be taken into confidence.
Thank you, Sir.
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THE VICE-CHAIRMAN (SHRIL
JAGESH DESAI): The Minister of
Finance will fake up this point,
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about their normal avocation and in spite of
torrential rain .there was a heavy turn-out at
the meeting where homage was paid to the
memory of Sant Longo'wal. Mr. Barnala and
his Akali Dal had proved their popularity once
again among the people of Punjab. We could
also see that both Hindus and Sikhs are living
in harmony because we could see a large
number of Hindus also in the meeting and we
have met them also outside the meeting during
our tour. Therefore, if the Government takes
the plea of an abnormal situation for not
bringing normalcy in the State or resuming
political' activity there, I do not think it is a
valid argument thoujh incidents are occurring,
serious incidents are occurring, we cannot
deny, and the extremists are active too. As we
repeatedly sa'd in this House, we are against
violence and terrorism! and we do not
condona that. That is why the theme of spee-
ches there of Mr. N. T. Rama Rao, Mr.
Mohanta and other leaders was unity among
the people there and resistance to, terrorism
and violence. Therefore. 1 feel that things are
getting normal and the Government should not
take the plea that things are very much
abnormal so that the political activiy cannot
be resumed. That is why when we demand
that there should be a spaedy return to the
political activity and if possible, early
elections should be conlucted, we do not
underestimate the situation there. But we feel
return to normalcy, return to political activity
would also simultaneously help in putting an
end to the terrorism 'as we have repeatedly
pointed out, any period of Presidential rule,
howsoever, efficient we may claim-" don't
agree to the claim that President's, rule has
improved the situation there; even if we agree
for argument sake. It is not a substitute for a
popular rule. You cannot continue it
indefinitely though you have amended the
Constitution. I for one wish that this Budget
should be the last Budget to be placed before
Parliament snd Punjab should have a popu-

RAJYA SABHA]

(No. 2) Bill, 1988 288

lar rule as early as posible. When we talk of
normalcy, I have to say that the Government
has repeatedly been treating, continuously
been treating, this problem as a mere law and
order problem. We have said here and out-
side that unless you think of a political
solution to this problem, the Punjab problem
will remain for ever like this. I begin to
suspect that this Government has developed
a vested interest in continuing the tense
situation there because all its decisions, all its

policies, are guided by partisan consi-
derations and their own electoral prospects.
We could imagine also the steps taken at
various times, and particularly, the one
before the Haryana elections, that is, the
imposition of Presidest's rule. Having praised
Mr. Barnala's leadership, his qualities and his
efficiency in tackling the situation in January,
in the President's speech, in May, they say
"he is the most inefficient Chief Minister."
They can speak anything. They have a
double-tongued policy. They will continue to
do that. But we repeat that treating this as a
mere law and order problem will not do. You
have to find a political solution. And I feel
that this Government headed by Mr. Rajiv
Gandhi has no policy in regard to Punjab. It
has no mind of its own. Therefore it is
drifting, the problem is becoming complex,
day by day. They do not know what to do
with that, how to tackle it. ~ And when we
said that

hie problem could be solved w"tin a week,
Mr. Darbara Singh was ridiculing in the
course of his speech in the pre-Iuneh period. I
would like to analyse what we mean by a
political solution. There are problems which
had arisen eariler and covered by ,the Punjab
Accord and there are

problems which arose subsequently. And in
the latter category are the detention of the
people in Jodhpur Zail and the resetlement of
the November 1984 riot victims. I cannot
find any reason why the Government cannot
take decisions in these two matters. You have
already taken a policy decision  that the
Jodhpur
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detenus will be released in phases ajid we
have also been telling the same thing that
except those against whom you have specific
charges and proof, all the rest should be
released. Why should you their ridicule it
when I say that it can be solved within a
week?, Sholud it take four year; for that? Why
can't they take a decision? What is hampering
them? What is  halting them? I cannot
understand. Similarly, this November 1984
riut victims problem  which is also irritating
the people of Punjab and the Sikhs. Why
can it not be solved? With the enormous
resources it has, can the Central Government
not resettle these people there? And' why are
you hesitating to punish those who are
guilty of the atrocities here? Thousands  were
killed here mercilessly and they have been
identified. And because they belong to a
particular political party, the Congress
party, you shield them, if you have the will,
you can solve the problems I. say it should not
take more than one week, in fact, if" can be
done in a day. Why are you not doing that?,
These two problems have to be settled first for
creating a congenial atmosphere for a
'political solution. And they are not
insurmountable problems. They can be solved
within a week. Sir, there are two  other
issues. One is the dispute  about the land and
Chandigarh and'a lot of history is there.
Dates were given and were not adhered to.
That was the crux of the problem. That was
the turning point  in Punjab's  history when
Government of India could not keep its words

in regard to implementation of the
Punjab Accord. Even Venkataramiah
Commission recommended that Chandigarh

should be transferred in lieu of 70,000 acres of
land. The Commission itself identified
45,000 acres. I requested the Prime
Minister personally  and the Home Minister
that these 45,000 acres may be transferred to
Haryana right now in lieu of Chandigarh and
identification of the remaining 25,000
acres may be entrusted to another
commission which, at any rate, had 1005
RS—10
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to be appointed under Clause 9 of the Punjab
Accord. At that time it was said that Punjab
Government should first accept in principle
to cede 70,000 acres. There was some
pressure on Mr. Barnala at that time. With
the intervention of some people he did write
to the Central Government telling the Prime
Minister, "We agree to cede 70,000 acres but
right now we will give 45,000 acres and the
remaining 25,000 acres can.be taken later
when it is identified." why was it not done?
Why did tha Central Government till the last
moment insist that all the 70,000 acres
should be transferred before Chandigarh is
transferred? ...

SHRI B. K. GADHVI: Forlyfive and
seventy, they are se. . is
not
part of 70,000.

SHRI PARVATHANENI UPENDRA:
Out of 70,000, 45,000; not separate.

SHRI B. K. GADHVI: The two are
separte.

SHRI PARVATHANENI ' UPENDRA;
No, not separate; you kindly see the
documents...

SHRI PARVATHANENI UPENDRA:
He is confusing it with Clause 9. Border
dispute is different...

SHRI HARVENDRA SINGH HANS-
PAL: The latest problem i your ally, Mr.
Devi Lal, has totally rejected. Punjab has
agreed.

SHRI PARVATHANENI UPENDRA: It is a
different thing altogether. No attempt was made
to bring the two parties together. At that time -
Devi Lal was not there in the picture. It was
Bansi Lal who was there. Mr. Bansi Lal
convinced the people of Haryana saying "we
would build a
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capital more beautiful than Chandigarh with
the Rs. 200 crores which the Centre was
giving, let us not bother about Chandigarh."
He said, "we are more interested in the water
from SYL; if we get some concession in that,
that is far better than this land." And the
mood in Haryana at that time was in favour of
that. You spoiled the atmosphere. You did not
act upon it. And you are blaming Devi Lal
today! You have completely marred the
atmosphere; you have poisoned the
atmosphere; you have sabotaged the whole
thing. And you are blaming Devi Lal today!
Devi Lal was not there at that time. Also on
the river waters dispute both Haryana and
Punjab have not agreed; both have rejected
Eradi Commission's report; both have
reservations. The only thing to be done now
is to appoint another Commision under the
River Wat?rs  Disputes Act.  Both
Governments are agreeable to that. Perhaps
they could agree to it because that is the
only solution now.

So, these are the four things to be done.
Two things to create a congenial atmosphere
and two things subsequently, if the
Government is efficient, if the Central
Government is strong, if they can bring the
parties together, it should not take more than a
week to make them agree, because there is a
background, it is not a new dispute. All that
you need is political will and determination.
That is why I aid it should not take more than
a week for any Government to settle thi
problem. And I am sure thig Government
cannot do it because they have no will, they
have no determination, to solve any problem
in this country. Only a new Govenment which
can put confidence into the people of the
States that can solve this problem. It will
happen. You could not,solve the problem for
six years and I am sure you cannot solve it in
the next one year the way you are proceeding.
You have to leave it to the next Government
to
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solve the problem and it will be done then.
And you should not worry.

Lastly, Sir, before I conclude, I repeat, by
this policy, the Congress (I) Pa:V and the
Central Government have considerably
weakened the moderate elements in Punjab by
not acting according to the Accord and by
their partisan approach. As I said earlier, all
these actions, all these decisions, were guided
by their partisan considerations for political
purposes or for electoral prospects. Therefore,
at least now is the time for you, if you want to
take some credit, to act on it quickly. Act on it
quickly and if you cannot act on it quickly,
things will take their own course and will be
solved as the rest of the problems of the
country will be solved without you and when
you are out of power. Thank you, Sir.

THE VICE-CHAIRMAN (SHRI ANAND
SHARMA): Now, Mr. Hanspal.
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SARDAR JAGJIT SINGH

AURORA: I wish to join other hon. Members
from Punjab in expressing my appreciation
and gratitude for the people of Punjab for their
energy, hard work, productivity and ability to
live in complete harmony with each other in
spite of what all ig happening in Punjab. I feel,
the entire country and the Government is
indebted to the Punjabis. They have never
failed them in the hour of need, whereas, I
feel, the Central Government has  been

giving them step-
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fatherly treatment. I do not wish to go into
the details as hon. Hanspal Ji has already
given the details about the declining
percentagewise Central investment in Punjab
over the years rather than increasing it.

However, I would like to further stress on
a few economic points. The first one i
Amritsar Airport. I had raised this issue last
year also and would like to stress it again
that Punjab can send fresh vegetables and
flowers to the middle' East. It can even meet
the meat requirement of the Middle East
because, I believte Punjab is surplus in male
buffaloes; and that is the meat that goes from
India to the Middle East.

SHRI HARVENDRA SINGH HANS-
PAL: 1 am not able to associate with you in
this matter.

SARDAR JAGIIT SINGH
AURORA: This is a fact whicft has been
given by Mr. Gill of Punjab. Mr. Gill is a
senior civil servant.

The other point I would like to stress—and
which has already beer brought out—is with
regard to the gas-based thermal power station
or ths nuclear power station. Next I would
like to know the progress of the Thein Dam,
because one keeps on hearing that its
progress is very slow. There is a need to
establish more public sector projects*,
especially petro-chemical and
electronic.

Now, enough stress has; been laid on
shortage of coal and pig iron and they are
really affecting the private sector. These very
hard-working people who continue to have
faith in Punjab, are suffering due to these
shortages. This is also causing them a lot of
financial problems. I had mentioned last year
that there is a need to have a railway line up
to Goindwal.

I still do not understand why Pepsi Cola
project is not being cleared by the Central
Government. It would appear that politics
always seems to
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fSardar Jagjit Singh Aurora] wlay a more
vital part than the. economic development of
the State. Economic development of the State
is more important than the crude politics
which seem to stand in the way of clearing
this particular project.

The next point I have iy about the self-
employment  schemes. On the 20th of
this monh I was talking to a young man in
Punjab and he said thatto be able to get
a bank loan, has to produce 22
certificates. Therefore, to produce those 22
certi-ates, it -will take a long time to

I the loan from the bank. By that time
whatever little patience he has, will be lost and
whatever little money he has, would have
exhausted in the process of getting 22
certificates.

= TTIr
5 AT & |

SARDAR JAGIIT SINGH
AURORA: I know that it goes without
saying. In spite of greasing of the palm there
are more impediments.

Now, the last point I want to mention is
about floods in Punjab, rather a bad one.
There is a need that the Government should
help them energetically before the crops are
damaged.

Having said all that, I must now say that the
people are moot unhappy with the President's
rule. This was morie than apparent day-
b/efbre-yes-tarday when I attended the third
death anniversary of sant Harchand Singh
Longowalji at Longowal village. A plethora
of suppressive laws have failed to make a real
dent in the violence. Though the Government
admits that the people of Puniab, both Sikhs
and Hindus, do not want any kind of violence,
it is a pity that the Government is not ready to
look at this problem in all its facets and try to
"win over the people to get real whole-hearted
support. This will en-.afcle the Government to
get over the violence slowly but certainly.
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The present attitude of the Government of one-
point programme which has been tried out
in the last 15 months has failed miserably
and will continue to fail  miserably.
Making-laws i;no way of dealing with a!
[*tua$on like this. By using foroe, State
terrorism ha never overcome people's
violence. If the Government imaginatively
considers  that this is the only method that
they can use, then, I am afraid they are bound
toi. What is of great pity is that ih-I nocent
people who have never let you clown either in
making sacrifices or in producing agricultural
produce are the ones who are suffering.  But
we are unaware of their sufferings while sitting
in Delhi with thousands of people around us to
protect us. Unfortunately, there is no
communication and mutual  understanding
between the public and the Government. This
has to be established and this can never be
established through President's rule.
President's rule at best can be compared with
the rule of the British Government before
independence. Having tasted independence,
they are ready to accept aless efficient but
more humane rule by the people, for

the people rather than a so-called efficient
rule by the President, through the Governor.
You must have read recently about the
incident where two senior officers were shot
dead. This has brought into focus the
present confusion or I should say has brought
into focus the special killer squad that the
police has been nurturing to use against the
terrorists.  This cloak and dagger method can
lead to very dangerous ramifications.  This
ASI was known to be in collusion  with
the smugglers, with bank robbers and anti-
social elements. He was' sacked once but the
police decided to us*» him. While they
might have used him 10 or 20 per cent, he
used the police 80 per cent all the  time. He
established his own links with the smugglers.
He was involved in bank robberies and
eventually, he killed two police officers. If
youwant to use cloak and dagger method,
then you
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have got to pick your people up pro
perly, you have to train them, you
: to be absolutely certain about
their character, honesty and devotion
to duty, if you are going to pick up
bad people, people who are smugglers,
who are criminals and then use them,
thi ihat is going to be dangerous
both ways. Your own life is in danger and the
work that they do brings the Government into
disrepute and that is what happened. People
have alking about the killer squad lor the last
four months. It has now come out in the open
when two police 's have been shot dead. I
would strongly urge upon the Government
that this sort of thing must stop. It will no pay
you ativ dividend. You will be the loser
because whatever faith the people have in
you will be totally lo!

One other pect about which 1
it help deprecating the Govern-is it&
tendency to manipulate political and

religious events, and for this, human beings
are used as pawns without any regard to moral
or legal consideration. The present
confusion about the Jathedar of Akal Takht
is a casein point. In this situation, Jagbir
Singh Rode and other head priests are being
used as pawans.  They are arrested, then
released and then rearrested and  re-
released to futher muddy the already
sufficiently unclear situation. Now,
suddenly Simranjit Singh Mann has been
permitted or persuaded to issue a statement
which has, I should say, further confounded
the already  confused situation. Nobody
really knows which group the Government
is backing. But the fear is that they are
trying to get closer to the terrorists through
Baba Jogin-iingh's  family. Towards what
one really does not know. I think it is
most important that the Government should
not get into covert operations where the
future of the country, its stability, is
involved. If you are going to lose
confidence of the people, you are never
going to succeed and you are going to cause
an immense amount of harm.
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"We have talked about improving the
economic situation in Punjab. We have talked
about the educated unemployed, a majority of
whom seem to have now taken to either
fundamentalism or more likely to
smuggling and bank robbery, 'TO improve
the economic  situation it is not  only
enough that the Government spends
more money. It is more important that the
entrepreneur has confidence. The entrepreneur
cannot have confidence so long as President's
Rule lasts. It may give  him satisfactory a law
and order situation temporarily, but he
knows that President's rule is a passing
phase and until such time that a popular
Government comes into being he is not certain
whe jab is worth investing in or not. And
therefore, I will urge that the Govern ment, if it
has the good of Punjab at heart, the good of
the future of the country at heart, must find
ways and means °f re-establishing a
popular Government. * And to re-establish
a popular Government, they have to do certain
things. One is to establish their own image
of being clean, being honest and being able to
give justice. So long as the guilty of the
November 1984 carnage are not punished, so
long as the innocent are not released, so
long as the manipulative politics is not
stopped, people cannot have confidence.
These things have to be putright. If they
are put right, the Accord that had been signed,
with certain modifications, as time has gone
on, can be a basis for finding a permanent
solution. But, without that confidence that
you have to create in people's mind, you will
achieve nothing. I will finish by saying that it
is stood that th? Government is conscious of
improving the political situation in Puniab.
But without improving the economic si-
tuation in Puniab without finding a political
solution to be above issues, re-es-
tablishing pour bona fides, you will not
succeed. I am not worried abouj-, this
Government. [ am hoping that it will not
succeed in the next election. But. for do not
keep on doing damage to Punjab and the
country. Thank you.
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SHRI ALADI ARUNA alias V. ARU-
NACHALAM (Tamil Nadu): Mr. Vice-
Chairman, Sir, the Bill is moved to authorise
the payment and appropriation if the sum of
Rs. 4656 crores from and out of the
Consolidated Fund of the State of Punjab for
the services of the year 1988-89. I fear that
most of the Members in this House are quite
unaware of the actual requirement of the
quantum of the amount for each service. Had it
been ' placed before the State Assembly, if it
was existing, the deliberations of the Members
concerned could have been much fruitful and
useful because they were well acquainted with
the res and the situation. Here, we are only
fulfilling the Constitutional obligations, not
the aspira-
the
disturbing factor is, under President's rule,
several thousand crores of rupee.* are being
allotted and defrayed without the consent of
the Concerned people and scrutiny and check-
up. To ascertain the needs of the people of
Punjab and to assist the Governor, his
Advisers and other high officers, Parliament
has authorised the Home Ministry to
constitute a Consultative Committee of
Members of Parliament. With great effort, I
think, the Home Ministry has constituted a
Consultative Committee of Members of
Parliament for Punjab. But we are shocked
and surprised that this Committee is not at all
being convened by the Home Ministry. So,
the Consultative Committee of Members of
Parliament is denied by the Home Ministry a
legitimate opportunity. There is the absence
of effective functioning of the Consultative
Committee. . . .

SHRI PAWAN KUMAR BANSAL: That
is required for Presidential Acts.

SHRI ALADI ARUNA alias V. ARU
NACHALAM: it is for administration
of the State. What else is the Con-
sultative Commitee for? Not just to advise he
President but to assist the Governor, his
Advisers and other high officials. Had the
Committee been convened frequently,
participation of

[RAJYA SABHA]

(No. 2) Bill, 1988 320

the Members might have been very
helpful for the administration. So, in
the absence of an effective function
ing of the Consultative Committee, the
Governor and his coterie have been
allowed to act in an arbitrary manner.
A handful of high officers now decide
the destiny of the people of Punjab.
Therefore, 1 strongly condemn the
Home Ministry for not convening the
Consultative ~ Committee  of  Members
of Parliament. Incidentally I may tell
you, as far as Punjab is concerned, at
least a Committee has been constitut
ed; as far as Tamil Nadu is concern
ed, even after six months, no commit
tee has been constituted. That is the
pathetic  situation in Tamil Nadu....

Shri PAWAN KUM
i will only tell the honourable Mem
ber that the Committee is called to
lenthe President—it  is called the
President's Act—has to be enacted.

SHRI ALADI ARUNA alias V. ARU-
NACHALAM: President's Aet for what
purpose? You are hiding the purpose of the
Committee. You are mericulous about the
process of the Committee. That is a different
thing. The period of one year of President's
rule in Punjab has proved four factoid to the
coitntry (1) President's rule is not a panacea to
the State's problems, nor is it a Ganga bath
nor a Kailash yatra. It is nothing but a
political myth; (2) Article 356 has been
exercise not in the interests of the State, not in
the interests of the nation but for the vested
interest.- of the' party at the Centre; (3) the
Centre has totally failed to achieve the
objective for which President's rule was
promul gated; and (4) the Congress has no
political wisdom, no political acumen, no
proper political programme, to meet the
political issue in Punjab successfully.
President's rule was imposed on 11-5-1987
when Bar-nala was in power. The Centre
charged him with the allegation that he bad
failed to ceck or take proper action against the
terrorist activities, that he
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was no serious. That was the allegation by the
Centre. What do we see now? Has this
Government succeeded in curbing terrorism?
Has tb.it Government succeeded in at least re-
ducing  terrorist activities? Ha§ this
Government succeeded in any f its attempts?.
No law and order situation. The law and order
situation has worsened and anti-federal
activities *have been on the increase. You
know well everyday ten people are killed.
During Barnala's period only innocent and
unarmed people were killed. Now under
President's rule even IPS and -other police
officers are killed by the terrorist. Therefore,
law and order situation has very much
deteriorated during President's rule. There is
insecurity of life not or>1 - of the common
man, ‘not only of the unarmed, innocent man
but there is insecurity of IAS and IPS officers
also.

Sir, I would like to draw your attention to
the fact that the Director-General of Police of
Punjab misbehaved with a woman IAS
officer at a dinner on the 8th July 1988. He
has misbehaved and it has been reported to
the IG of Police also.

SHRI B. K GADHVI: May I make a
request? This question is sub judice and it
would well before all of us not to mention it
at all.

SHRI ALADI ARUNA olios V.
ARUNACHALAM: You are trying to hide it.
Even though it has been alleged like that, he
has not been charge-sheeted. So, how can you
say' that it is sub judice'l He has not even
"been taken by this Government? Had the
modesty of a woman IAS officer has been
damaged. What action has been taken by this
Government. Had this happened under a non-
Congress(D Government, all the mass media
would have been geared up including the TV
and radio. But now everything is suppressed
and everything is protected, and this is my
point. Therefore, I would like to say that fixing
the responsibility is necessary. When Mr.
Barnala failed to take 1005 RS—11.
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action against the terrorists, the Government
rightly took action and fixed the
responsibility on him. Now, under the
President's Rule, the Home Ministry has
failed to take action against the terrorists.
Therefore, is it not the resppsibility of this
House to fix the responsibility on the Home
Minister, Mr. Buta Singh. and the Minister
of State, Mr. Chidambaram? Therefore, I
demand the resignation of Mr. Buta Singh
and Mr. Chidam-bram for their failure in
Punjab.

With these words, Sir, I conclude.

THE  VICE-CHAIRMAN(SHRI
ANAND SHARMA): Now, Mrs. Bijoya
Chakravarty. You have got only five
minutes.

SHRIMATI BIJOYA CHAKRA-j
VARTY (Assam): Even less than j  that
will be O.K., Sir.

Mr. Vice-Chairman, Sir, it is very
unfortunate that we are here discussing the
Appropriation Bill of Punjab. We are
discussing the Appropriation Bill of Punjab
because there is no Assembly there and there
is only President's Rule. Anyway, I hope that
the President's Rule will not hamper the
proper growth of the State of Punjab. There
should be more projects, either power-based
oi the normal ones, and, further, more public
sector industrial projects should be
established there. Moreover, since most of
the people of Punjab are agriculturists, I feel
that more agro-based industrial projects
should be formulated for the State of Punjab
so that. most of the young people would be
attracted to these industries. It is very tragic,
very unfortunate, that one of the Members on
the Treasury Benches has not described the
horrible condition in Punjab. It seem that
very little time will be needed to convert the
entire people of Punjab to terrorism. Already
we have seen that most of Punjab has been
turned into a huge
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LSmt. Bijoya Chakravarty J jail. I do not know
whether the President's Rule has borught any good
to Punjab or not. But, surely, the killings in Punjab
have increased an are increasing day by da, during
the President's Rule. Secondly, Punjab uder the
Presdent's Rule is just like a house occupied not
by the owner, but by somebody else. When .a per-
son who is not tha owner of a house occupies that
house, then trouble and turmoil only will be there
ai that is what is happening in Punjab now. We
have seen this in Assam and Mizoram before the
accord. The moi'L' the repressive measures, the
more the killing, and the more the repressive
measures, the more the people who englage
themselves in terrorist activities. I say this because
by subjecting people, a large number of people, to
repression, none can get good results, it is true that
'we have seen all the black laws during these
fifteen months of the President's Rule and we have
also seen large amounts of arms and ammunitions
stockpiled in different areas*. Who allowed those
people to make such a large stock of arms under
the very nose of the Government, under the very
nose of the Defence people—of the BSF, CRPF
and other police personnel? Is it that the
Government allowed those to make uch a large
stock of arms and ammunition so that they may-
create unrest? have got some doubts. That is why I
am speaking like this. Moreover, I know that the
Central Governent can very well identify those
people who can create unrest in the non-Congress
States. I have seen this in Assam. I have seen this
in Karnataka and I have seen this in Bengal also.
Can't the Central Government identify those
people? There is bungling. They are putting one
set of people against another in Punjab to make
the situation worse. The Central Government must
have proper political will to settle the serious
problem of Punjab. Government should try to fin
our the real issues that hurt the Punjab people
most. Or else by putting some
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people behind bars they cannot control the
patriotic development there. So I would like to
urge that a better path would be to create a
congenial atmosphere in Punjab and give a pro-
per, elected Government to Punjab as early as
pe

Thank you, Sir.

THE VICE-CHAIRMAN (SHRI ANAND
SHARMA): The Minister
will now reply.
»

SHRI B. K. GADHVIL: Mr. Vice-
Chairman, Sir, I am grateful to the
hon. Members who have participated
in this discussion and furnished very
valuable suggestions. But I am con
strained to observed that up till now
it wa, my misunderstanding that tbe
Opposition is only shedding crocodile
tears over the problem of Punjab. Today it has
been cleared. Today my misundrsanding has
been cleared and I find that they are not
shedding crocodile tears but they are showing
the vampire's love to the problem.
(Interruptions)

AN HON. MEMBER: But you have not left
any blood to suck.

SHRI B. K. GADHVI: Sir, when
a very serene and a serious initiator
of the discussion, our veteran Mem

ber, Mr. Gurupadaswamy, spoke, I
it that the discusion would rally
round the relevance of the Budget

proposals.  But  naturally there have
been constraints of time on his tjart.
He could not have gone through the
proposals and, therefore, most of the
time was taken—I don't say irrele
vantly, but most of the time was
taken'—in projecting the political
atmosphere and trying to find out and fish out
some points in his favour. An<3 later on it was
all supported by the leaders of the Opposition
belonging to other parties also.

They s*id that this is not only a law and order
situation. And I agree that Punjab problem is
not merely a law and order situation. It is a
national problem. When we scrutinize the areas
of concern on that problem,
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then we certainly find that the solu-  r tion to
the problem is not so easy, j because for
solving the Punjab problem the pre-
condition  which the Government hag put, and
the nation has put, i that those who try to
indulge in exremism and violence, and
those who are talking about a solution of
the problems—firstly, those people who are
responsible for this Punjab problem—must
abjure viol-and must speak in terms of the
Indian Constitution, within the
i'remework of the Indian Constittuion. Nobody
can have a dialogue  with anybody who
does not give up the i stance of speaking
in terms of violence. At the same time, there is
the question of constitutional adherence. No
' responsible  Government can accede to
such a demand. Therefore, the only
alternative left to the Government, to
any Government worth its salt, is to curb such

extremism and violence with all the
might at its command and this is what the
present Government is doing.

(Interruptions) Tam fd'd to say that it is not
only the Government machinery which ig
doing it. We are also tryingto involve the
people in it so that the terrorists and the
extremists could be isolated. 1 must
acknowledge that many of the Left political
parties and other parties have made their
contribution in awakening the masses so that the
extremists could be alienated excepting the
party belonging to the initiator of this
discussion.

SHRI SUBRAMANIAN SWAMY (Uttar
Pradesh): Only we can solve the Punjab
problem.

SHRI B. K. GADHVI: The only party
which did not come forward to alienate the
extremists in Punjab 19 the Janata Party.
Therefore, it does not lie in your mouth to
say that.

SHRI M. S. GURUPADASWAMY:
May, I inform my friend that we have not
lagged behind in any aspect
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in solving the problems in Punjab? We have
done our best and you are failing in your
duty to solve the problem of Punjab. The
Janata Party has adopted a very realistic

attitude in this regard and we can help you in
this respect.

SHRI B. K. GADHVI: I know that the
Janata Party has taken the stance of speaking
from a distance. The Janata Party has never
gone to the people as the other parties have
done. On the contrary, the stance of the
Janata Party was to make confusion worse
confounded.

SHRI M. S. GURUPADASWAMY: We
have been very realistic in our approach.
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SHRI M. S. GURUPADASWAMY: Don't
say wrong things. Don't quote him wrongly.
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SHRI B. K. GADHVI: I do not wish to go
into the past history. Also 1 do not wish to
repeat or recollect and tell the hon. House the
utterances of various gentlemen of this
country. I wish to submit that it is an
acknowledged fact that the problem of Punjab
is so complex. Therefore, if somebody
suggests that they can solve it within 7 days
or within 7 hours, I think, that is a wishful
thinking, as you have got the wishful thinking
to come to power in Delhi. I don't find fault
with you in the sense that after all you are
seeing the things from one of the windows of
the house while we being in charge of the
country, have to see tha country from the top.
Therefore, if you get a blurred or improper
vision, then you cannot be blamed bacause
you, area is very much narrowed down. But it
is not for me to say these things. It j; for the
Home Minister. Mr. Upendra rightly pointed
out that this is not quite relevant. As it is a
budget proposal, you have the sky as the limit
and you can discuss anything. This is
permitted. I wish to put on record that the
Central 'Government has not allowed the
tempo of development in Punjab to go down
or to slow down.

I also wish to put it on record that
we congratulate and appreciate the dynamic
role  of the people of Punjab—-Sikhs,
Hindus, Muslims and everybody—--in
keeping up the tempo in the agricultural growth
as well as in the industrial growth and the agro-
based industrial growth.  And it is needles
to say that their contribution in the Central pool
of food stocks is really of a very high order.
Despite there being last year's  drought, the
contribution is around 73 per cent in wheat
the production in the agricultural sector has not
slowed down. And in  this, perhaps, the
unique credit should go to Punjab  that in
the situation presently obtaining in Punjab,
it would have been very difficult for any
State's people to have this performance.
Therefore, 1 agree with Mr. Upendra when he
said that
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when he visited Punjab only day before
yesterday, the much exaggerated picture
which is being projected outside Punjab was
not available there. But, still, we cannot say
that Punjab situation is quite congenial and
quiet. Extremism is there, killing is there, and
terror also to an extent is there.

SHRI SUKOMAL  SEJM": But it is
increasing.
SHRI B. K. GADHVI; But one

point we have to bear in mind and it is this that
whether the efforts on the part of the
Government, on the part of the Punjab
Government and the Central Government and
our Forces, are more brighter than in the past or
not. 'i'nat is the test,and I would tell you, Mr.
Aurora, that I do not want to blame any
Government. Any Government is  worthy
because it represents the people. It is the
outcome 0' the will of the people. And,
therefore, I would be the last man to denounce
any Government, but for the fact of real
performance and not on any other
ground. Now, you would appreciate that when
the last elections in Punjab "were held, the
trouble and turmoil was there, the
difficulties were there. And the Congress
and the Central Government never wanted
to tw art the opportunities to the people to
elect their own representatives if that  could
be  done. We knew that, perhaps, from the
political point of view, our Party may not
come to power and any  party may come to
power. The  elections were given. People
had great hopes that the situation would
quieten, it would improve. But  what
happened? The hopes are totally belied. In
the area of violence, let me tell you that apart
from the accusation which have got a
bearing on truth that there was some
collusion with some of the persons occupying
the high posts with the extremists, the
efforts themselves to combat and  curb the
extremism and to meet the violence, they
were very much lukewarm, they were' very
much fragile.  That is bome out of
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record. 1 can just show you. Let us say
about the recovery of weapons because
extremists, the terrorists, fight with what?
Weapons, obviously and the ammunition. It
may be smuggled "to from across  the
international border or it might be infiltrators
from  across the  international border—
that is a separate issue. But they are in the
possession of weapons and ammunition. And
until we catch hold of those weapons and
we seize those weapons and we cut the
supply-line  of the  ammunition, you
cannot check it. That is impossible for any-
body. Mr. Aurora, you were in Army. You
know that until you cut the supply-line
of the enemy, how can you stop the
enemy from his advance? Therefore just
giving the comparison, I would say that
Mr. Gurupadaswamy specifically asked
me to give the figures and that is why [
am giving you the figures. Of course, the
killing of the people has gone up a little
during' the President's rule But. at the same
time, the encounters with the extremists
could be isolated. I the extremists, killing
of  the extremists and heroic fight shown
by our forces, para military  and police for-
ces, in which they also lost their lives, has
also gone up. And the figures are police
men in Akali Government killed were 73,
during the President's rule from 12th of
May 1987 to 14th August, 1988, 1,39,
and the terrorists killed were 136 during
the  Akali Government and during the
President's rule, 498  were killed. T will
give you further figures about arrests also,
totajl arrests from June 1987. I am, giving
you the figures. Persons killed by
terrorists ~ 2045. and terrorists totally
arrested 5126, apart from killing terrorists; thi
is besides that figures. Policemen were
also killed, and terrorists  killed were
498. So, you can appreciate that a very
stiff resistance  to contain and  combat
terrorism and infiltration has also been
launched.

SARDAR JAGJIT SINGH
AT7RORA: May I submit one  thing, and
that is that if you go to the
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villages in Punjab they will tell you that
the day belongs to the Police and the
night belongs to the militants and that
continues in spite of all that you' say.

SHRI B. K. GADHVI: I presently
cannot comment upon what you say.
However I may tell you one thing
i that so far as the infiltration of terrorists

from across the international border is
concerned, in Punjab area it has gone down.
The terrorists are trying to seek other
avenues to conie into Punjab. So far as the
supply of arms and ammunitions is
concerned, they have got difficulties in
getting them. So far as the seizure of arms of
all kinds is concerned, like AK-47, pistols
and revolvers and everything it is increasing
and therefore there is much more
desperation to the ter-

I rorists. What happened during the

BamalE Government?. A parallel Gov-

ernment was going on from the Golden

Temple. By this Operation Black Thunder

which recently was done, the entire world

knows that without going into the Temple

we could flush them out and when the

Sikhs also saw their designs and -haviour

and activity in the Temple itself, which is a

holy deity, a sacred place, the desecation

they brought about in the Temple was seen

by desecration they brought about in the

Temple was seen by everybody an' that is

why today the Sikhs and Hin-dus and all

population they view the terrorists as not

belonging to any of the communities, not

belonging to anv of the religions and not

belonging to any of the creeds, but only as

criminals. That sort of awakening is com-

ing and this is the process of building up a

congenial atmosphere to have a popular

rule. We do not like to present the Budget

of any State Government to be sanctioned

and scrutinised by Parliament. We wish

that State Government should perform their

duties in a better and more efficient way,

but if they cannot do it, it is our obligation,

' on the part of the Central Government, all

of us together here.
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SARDAR JAGIJIT SINGH AURORA:
What about the obligation about November
1984 killers? Has the Government any
obligation about that or not?

SHRI B. K. GADHVI: I could not get you.

SARDAR JAGIJIT SINGH AURORA: I
will explain to you. Thousands of people
were  killed in  November 1984.
(Interruptions) They are not sleeping. They
refuse to wage up. (Interruptions)

SHRI PAWAN KUMAR BANSAL:
The Government did initiate' action but
the matter is sub judice now. (In-
terruptions).

SARDAR JAGIJIT SINGH AURORA:
You will feel ashamed of yourself that even
after four years, not a s'n-gle person has been
arrested.

SHRI B. K. GADHVI: We had denounced
the Delhi riots and the carnage and you will
appreciate that our leader, the Prime Minister
of this country, when the dead body of his
mother was lying in state, was going in the
streets of Delhi; he deployed tanks for the
purpose of checking these riots and stopping
them. You show me a single instance of a
Prime Minister who took this step where his
mother yas lying dead . . . (Interruptions)

SHRI PARVATHANENI UPENDRA:
According to your own figures, 2500 were
killed.! That is according to your own
admission.

SHRI B. K. GADHVI: We say that we
denounced those riots on Delhi and we say
that those who were the victims, should have
all the sympathy and help which is there and
which will be there.

SHRI SUBRAMANIAN SWAMY: It was
not a riot: it was organised massacre.
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SHRI PARVATHANENI UPENDRA:
You should have immediately taken
action . . . (Interruptions')

SHRI B. K. GADHVI: I do not use the
adjective 'hollow' ths way you use but I tell
you this shows the test and the calibre of the
man the when, his mother wa.s lying dead, he
was in the streets to protect te Sikhs.

SARDAR JAGJIT SINGH AURORA:
And he also said that when a big tree falls,
earth must shake.

SHRI B. K. GADHVI: So far as Delhi riot
is concerned, committees had been
appointed; some matters are before the court;
it is subjudice and, therefore, it does take
time. But we do' not want to shield any
criminal who is guilty or who indulged in
Delhi riots.

Probably we are off the track; what we
started comes  under  the Home Ministry
whereas Italk of Finance Ministry. But I
would say that so far as Punjab is
concerned, even at the' cost of repetition and
reiteration I would say, we would not like the
tempo of development to go down. We are
aware that there is need for good power
position in Punjab and for that, steps are being
taken. Members are aware of it. Everybody
has  appreciated performance in power area
that it is very good. You wanted me spe-
cifically to tell you the position, of Thein
Dam. Presently, in 1988-89. we have
allocated Rs. 120 crore; two units over the
Thein Dam of 2.150 MW are expected to be
commissioned during 1990-92; two more in
1992-93, and the total cost of Thein Dam is
presently, after the escalation as you
wanted. Rs. 976 crore, and up till now,
the amount spent is Rs. 392.93 crore. Perhaps,
we shall be in a position to adhere to the time
frame for completion of this Dam. We are
anxious about its progress is there and it
has not been slowed down. So is the
case with regard to transmission lines for
which some Members stressed on better
availability of electricity. In the
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area of diversification and Pepsi Cola, a point
was raised and I would pass on your remarks
to the concerned Ministry for consideration.

SHRI PARVATHANENI UPENDRA:
The Minister is sitting there.

THE MINISTER OF INDUSTRY (SHRI J.
VENGAL RAO): It is not with me now; it is
with Food Processing.

SHRI B. K. GADHVI: I think Mr. Hanspal
and Darbara Singhji wanted me to tell them
about thermal power plant Stage 3 of Ropar
and GNDP Bhatinda Stage 3 also. So far as
Ropar is concerned, I may say that tech-no-
economic clearance is granted. Environmental
clearance is granted. Coal leakage is also
granted. An amount of Rs. 24 crores was spent
last year. The work is now on and v;p hope
that it will also be commissioned o, time. So
far as the GNDTP, Bhatinda Stage III is con-
cerned, from the environmental angle it has
been suggested that the site should be shifted
10 kms. away and this is being done.

In regard to checking terrorism, we
have taken up fencing. We have
guards. We are trying to involve the
guards. We are trying to involve the
people.  Everything is  being  done.
The results  are also con-
spicuous. I am hopeful that if we all unite and
co-operate together, terrorism in Punjab can
be contained and combated t, a great extent.

I do not wish to compare the present
performance with that of the earlier
Government. But I would like to point this out
in regard to investment, tbe position in the area
of investment. As has been pointed out by
some hon. Members, investment from the
Centre, in the Central sector, is going up. Of
course private investment is not getting
attracted so far as Punjab is concerned.
Naturally, it is a matter of confidence, creating
confidence among entrepreneurs. It is for this
reason that we have to build up a iood
atmosphere, create an atmos-
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more entrepreneurs could come,
here I would like to mention a Si
fkant, good, feature. Despite there

being sickness in industries to
extent.—small-scale, medium and
large—i ifar as Punjab stand it a'd
continue\in an atmos as the One existing in
Punjab no

Sir, I do not wish to take more time because
there is another Bill. The diseussion in this
House has been mostly on political issues,
about the 10sphere, about fighting terrorism
etc. and not much to do with the Budget.

SHRI PARVATHANENI UPENDRA:
You have been grilled unnecessarily.

SHRI B. K GADHVI: I would like to assure
the House that we are funding the total plan,
annual plan, of the Punjab Government. We
are alsy trying t, meet certain non-Plan
expenditure. Mr. Darbara Singh pointed out
about spending rnore on policing etc. So far
as floods are con-corned, we are awaiting
tha ~memorandum from the  State
Government. The moment the
memorandum comes, v/e will send our team
to examine the damage caused there and
necessary relief assistance would be given
to the State. With these words, I thank all
the Members who have |  participated in
the debate.

SHRI DARBARA SINGH: There is one
point. Industries in Punjab should be
brought under Category A. The Minister of
Industry is here. He can react to it

SHRI B. K. GADHVI: Fortunately, the
Minister of Industry, Mr. Vengal Rao. is
here. 1 will on this suggestion to him in
writing for his consideration. I am sure, he
would also take a note of it. But so far as
in-
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dustrial policy is concerned, Government of
India is thinking of making it more pragmatic
in regard to back-word ' and other areas.
When that comes, I think all the States would
be benefited, including Punjab,

THE VICE-CHAIRMAN (SHRI
ANAND SHARMA); The question is:

"That the Bill to authorise payment and
appropriation of certain sums from and out
of the Consolidated Fund of the State of
Punjab for the services of the financial
year, 1988-89, as passed by the Lok Sabha,
be taken into consideration,"

Clause 2 and 3 and the Schedule were. added
to the Bill.

Clause 1, the Enacting Formula and the Title
were added t, the Bill

SHRI B. K. GADHVI: Sir, I I move:

That the Bill be returned." Yhe question
was put and the motion loas adopt-d

TAMIL  NADU APPROPRIATION

(No. 2) BILL, 1988.

THE VICE-CHAIRMAN (SHRI ANAND
SHARMA); Now we shall take up the Tamil

Nadu Appropriation Bill, 1988.  Shri B. K.
Gadhvi.
SHRI PARVATHANENI UPENDRA

(Andhra Pradesh): Another gril-
I'ng.

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY oF FINANCE (SHRI B. K
GADHVI): Sir, I beg to move:

"That, the Bill to authorise payment and
appropriation of certain sums from and out
of the Consolidated Fund of the State of
Tamil Nadu for the services of the finan-
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cial year 1988-89, as passed by the Lok
Sabha, be taken into consideration."

[The Vice-Chairman (SHRI B. SAT-
YANARAYAN RED-DY) in the Chair.]

Sir, as the hon. Members are aware,, the
Budget of the State of Tamil Nadu for 1988-
89 was presented to Parliament on 17th
March, 1988 and Vote on Account to meet the
requirements of the State Government for the
first six months ending September. 1903, was
obtained and the pi'opriatiOn Bill, 1988, was
passed irt March, 1988.

The Lok Sabha has granted the balance of
the Demands for Grants and passed the
Appropriation Bill which is now before this
House. To* meet the total estimated
expenditure during the current year, the Bill
provides for the payment and appropria-. tion
from and out of the Consolidated Fund of the
State of Tamil Nadu of a total sum of Rs.
4384.77 crores comprising Rs. 37770.17
crores voted by the Lok Sabha and Rs. 614.60
crores charged on the Consolidated Fund oi
the States, inclusive of the sum;
carlier authorised for withdrawal in the
Tamil Nadu Appropriation Act,1988.

Sir. in March, 1938, while discussing the
Appropriation Bill, this House had a general
discussion on the Tamil Nadu Budget for
1988-89. I do not therefore wish to take the
time of the House by again dwelling upon the
various provisions in this Budget. I shall,
however, endeavour to deal with the points
that may be raised by the hon. Members in
my reply to the discussion.

The Question was proposed

SHRI SUBRAMANIAN SWAMY (Uttar
Pradesh): Sir, I rise to initiate the diseussion
°n the Tamil Nadu Budget. The proper forum
for the d-'scussion of the Budget is the Tamil
Nadu Legislative Assembly.. -



